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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI) : (a) and (b) The CGHS Dispensaries running 
In rented buildings In Delhi may been eeen at Statement-I. 
The total amount of rent paid by the Govt. for these rented 
buildings in Delhi during 1995-96, 1996-97 and 1997-98 
may be aaen at Statement -II. 

The Information In reapec:t of CGHS outside Deihl is 
being collected and would be laid on the Table of the House. 

(c) and (d) The CGHS constructs Its own buildings In a 
phased manner subject to feasibility Mel avaHability of 
resources. 

(e) and (f) Though funds are not allocated separately for 
construction of new buildings, the budget aRocation is made 
separately for capital worIca on an all-India basis. The 
allocation for capltaI worIca Includes construction of new 
buildings, repair of existing buildings, electrical works in the 
existing buiIdinga construction of boundary walls on new 
plots purchased by the Government and expenditure on the 
watch and ward etc. 

StII'em."t-/ 

CGHS Dispensaries running in rented building 

(1 ) Subzi Mandi 

(2) Karol Bagh 

(3) Patel Nagar-I 

(4) Pul Bangash 

(5) Patel Nagar-II 

(6) Shaella,. 

(7) Rajouri Garden 

(8) Shakurbasti 

(9) G.K.G. 

(10) Ashok Vlhar 

(11 ) Tri Nagar 

(12) Laxmi Nagar 

(13) Gurgaon 

(14) Janalcpurl-II 

(15) VlVek VIhar 

(18) Sunder Vlhar 

(17) Yamuna Vlhar 

(18) Nolda 

(19) Rohini 

(20) Dilshad Garden 

The total MIOUnt of tent pMJ by the Gollt. 
during Ia.t thIN yealll 

1995-96 

1996-97 

1997-98 

37,89,5281-

37,89,5281-

37,89,5281-

Introduction of F .... Watne .... by PoUce 

1904. SHRI JANG BAHADUR SINGH PATEL: WiIIlhe 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-items captioned ·PoIice introduced false 
witnesses; Court" appearing in the 'Times of India' dated 
May 14, 1998; 

(b) if so, the facts thereof; 

(e) the reaction of the Government thereto; 

(d) whether the Government propose to ensure that the 
police pelllonnel wIH be dealt with severely for planting false 
witnesses, for lodging falae cases not supported by legal 
evidence/documents merely on the saying of a pelllOn of 
pelllOna; 

(e) if 80, the details thereof; and 

(f) the details of inatructlonalguldelines given by the 
Govemment In thia regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (c) Yea, Sir. A cue FIR No. 349/89 uJa 302J 
506I147/1481149f12C);B, .PC and 27154159 Arrne Act wu 
regietered against six pel'lOl'll for the murder of Shrl Hart 
Chauhan on 23.10.1989. The cue wu trted In the Court of 
Shri K. S. Khurana, Additional Sesaions Judge, Deihl. While 
acquitting the accused by giving them the benefit of doubt, 
the Hon'bleJudge, Inter aHa, obeeMId that the InveetIgatIng 
OffIcer had Introduced faIIe wIInseIea In order to solve the 
cue.Asdirectedlnthejudgernentdated25.4.98,aVlgilance 
Enquiry ... been Instituted agUIIt the police ofIIcer In 
question. 

(d) to (f) DepartmentaUIeg 8CIton Is taken agUIItthe 
defaulting Investigating 0ffIcera (lOs) if It Is established that 
faIIe wiIne ... W8f8 planted ~ faIIe ~ ..,.Iodged. 

Staff brlefingallectu* are organised from time to time 
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to make the lOs aware of the coneequencea of pIMting falae 
~ and lodging falae cuee. The proMCUtIon branch 
alsO hIghIIghta the lignlflcance of theee IIIPecIa during the 
ac:rutIny of CMM. 

1905. SHRI T. GOVINDAN: Will the Miniaterof SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state: 

(a) whether the Government Is planning to declare the 
various Welfare Schemes by August 15,1998; 

(b) If so, the detaNs thereof; and 

(c) lhe names of schemes already declared in the 50th 
Anniversary of Independence? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Not at this stage. 

(b) Does not arise. 
~ 
~ (c) Nil. 
~ I .'Trans/ation} i Increa .. In Female Foeticide 

1906. SHRI MANIBHAI RAMJIBHAI CHAUDHARI : 
SHRI JANARDAN PRASAD MISRA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government de .. rved a large number 
01 cases of female foeticide being Increased constantly; 

(b) if so, the details thereof; 

(c) whether the Government proposed any action to stop 
this practice ; 

(d) If so, the time likely to be taken by the Government 
in this regard; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHllMALAI): (a) and (b) It Is known thatthelltrongpreference 
lor Male Pregnancy In India Society oftan leada to Abortion 
01 Female foetueea. ThIs practice Ia facilitated by the easy 
availability of medical technology for Pre-Natal Sex 
Determination. Since these pl1lCllca are cIandeatIne and 
collusive, no authentic or accurata data are available. 

(c) to (e) Underlie P"""'" DIagnoetic Techniques 
(Regulation and Prevention of Mi8uH) Act. 1994,·Pre-Natal 
Diagnoatlc TechnIquH are allowed only In apecified 
c:ircumItancea, DiIcIoeIn of Sex of lie Foeu 18 prohibIIed 
In the Act. PunIItimenIB aN pI'8ICIIbed for VIoIIItIon of the 
Law. The Act and R __ IheNunder have corne Into bee 
with effect from 1st January, 1998. 

Scavenge,. In Gula .. 

1907. SHRI RATILAL KALIDAS VARMA: WlltheMinister 
of SOCIAL JUSTICE AND EMPOWERMENT be pIeaHd to 
state: 

(a) whether a number of representations and 
Memoranda regardng harassment, dlfflcullleaand ~ndII 
of Scavengers have been received; 

(b) If 80, the details thereof from 1.11.95 till date; 

(c) the action taken by the Govt. thereon; and 

(d) the preventive measures taken by the Government 
to protect the Scavengers and to concede their demands. 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MANEKAGANDHI): (a) to (d) 
Representations and Memoranda pointing out casea of 
specific harassment, difficulties and demands of the 
scavengers as specific to the Safai Karamcharis are to be 
investigated under a statutory provision under Section 8 
sub-section (1) clause (c) of the National CommIuIon for 
Safai Karamcharis Act, 1993. It has also been enjoined upon 
the Commission to take suo-moro notice of matters relating 
to non-implementation of : 

(I) programmes or schemes in reepect of any group of 
Safai Karamcharis; . 

(II) decisiona, guidelines orinstructionsaimed at mitigating 
the hardship of Safai Karamcharis; 

(iii) measures for the social and economic upllftment of 
Safai Karamcharis; 

(Iv) the provision of any law in Its application to Safal 
Karamcharla. 

Under Section (8) sub-section (2) oftha Act,In diIchaJVe 
of Ita functions under Sub aectIon (1) of the above Act, the 
CommIuIon shall have the powers to call for Information 
with reapect to any matter specified In that sub-section from 
any Government or local, or other authority. 

Allauch representatlona that relate to problema apecIfIc 
to SIDI Karamcharia which belong to above said category 
have been sentto NatIonal CommIssion forSafai Karamcharta 
for investigation under the provisions of above said Act. 


